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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH

AT HYDERABAD,
I

0. Al No.91/96.

é |
t Date: 11-=-8«=1997.

Between:

Smt. Khasimbee .. s+« Applicant

and

1. The levelopment Commissjioner for
Handicrafts, 0/0 the Dévelopment
Commissioner fo¥ Handlcrafts, West
Block -No, VII, Ramakrishnapuram,
New Delhi - 11066,
1
2. The Director (sRr), Offlge of the
Development Commissioner for Handi-
cfafts, Shastry Bhavan,sIII Floor, ,
26, Haddous Road, Madras 600 006 Respondents,

Counsel for the applicant: Sri V.VenKateswara Rao.

Counsel for the respondents: Sri N.V.Raghava Reddy.

| .
CORAM: ' j

Hon'ble Shri H. Rajendra Pr!rasad, Member (A)

Hon'ble shri B,s. Jai ParaqéshWar. Member (J)

-

JUDGMENT:
( ey Hon'ble Shri H. Rajendra Prasad,Member(a).

Heard Sri K.Venkateswara Rao, learned counsel for the
aPplicant and Sri Raghava Rédady, learned counsel for the

respondents, : S

2. It is submitted by both the learned counsels
that the aPPlicant has already received the relief she has

Prayed for in this O,A., in that the services of the
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applicang's deceased husband have since been regularised
' ' 29-6-1986

i’ :i - Inis['tructor
in; the post of Assistant f'r;A f_

i [
Further, it has been conceded by the respondents that the

- from 3~-10-1985 to A

|
sagd deceased employee was|eligible for consequential service

fll
"T? _ -~~~ vnlag.__ This would mean that the applicant
| : 1 .
jn' the present O0.A., will #e entitled to family penszoni———o

[I e |
- _1f not disbursed to any one so far, and

gratuity,!  _
(| T |
i ' ’ £ ttled
other usual benefits, if tﬁey remain unsettled.
|

In view of the ébove position, the respondents
|

|
| ma.ij :
in connection with the

may now complete al%LforTalities

! ’ )
grant of'family pension and ensure that the Pension Payment

| .
order is issued in favour of the applicant within 90 days

I

v B
’f“lbﬁ-the date of | jreceipt of a copy of this Order.
el

5

| Thus the 0.A., 1ls finally disposed of. No costs.
I .
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! B, ARAMESHWAR H.RAJE @éﬁ@@

| MEMBER (J) ‘ MEMBER <A)

| B n

' " Date: 11-—§-=£927-

I
P
W Dictated in open Court, £7V4ﬂg'
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“3e
0.A.,91/98
To _
1. The Development Commissioner for

3.
4.
5.
6.
7.

Handicrafts, 0/0 the Levelopment
Commissioner for Handicrafts,
West Block No,VII, Ramakrishnapuram,
NewDelhi~66,
The Director(SR.) 0/0 the Development Commissioner
for Handifrafts, shastry Bhavan, III Floor,
26, Haddous Road, Madras-6.
One copy to Mr.V.Venkateswar Rao, Advocate, CAT.HYd.
One copy to Mr,.N,V.Raghava Reddy, Add) .CGSC, CAT .Hyd.
One copy to HHRP,M.(A) CAT.Hyd.
one copy to D.R.{A) CAT Hyd.

One sparecopy.

pvm




pvm

1 - J.
TYPEL BY . CHECKED BY
COMPLRED By APPROVEL By

IN THL CENTRAL ADMINISTRZTIVE TRIBUNAL
HYLERABAL BENCH AT HYLERABAL

'

THE HON'BLE MR.JUSTICE .
- VIQE~CHAIRMAN

aga
THE HON'BLE MR,H.RAJENDR PRASALM( )

“Ahe W'bla mp @ N N Poooms sen '

K

™ \(@.;

ORDER/JUBGHEe ) ;

—

M.&o/R.a./Co kO,

7 in
O.iulo. \ﬂ L.,
T-A-NO.-I ’ | '

(Wepo )

Admittfd and Interim directions

Issued).
‘ 5 .
. Allofeq |
f&sposed bf‘wiph Girections L
Disnfissegd.

issed as withdrawn

Dispissec¢ fqr dGefault,
Ordlered/Re jecteqd., )
ey

" No order as to coptsa .
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